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This matter has been taken up on being mentioned 

by the learned counsel tar the petitioner in the morning. 

SE en 	the 	petition. 	Heard the 	learned 	counsel for 	the 
) 	r'- 

'- itionar and 	iearned Addi.tnding counsel 	Shri 

- -D S.C.Samantray appearing on behali 	nZ 	the respondents on 

-wtom a 	copy 	of 	the 	petition has 	been served. 	After 

- 	 nEari-g learned counsel for both sides, we feel that this 
- c\ 	C, - 	 - 

'mat.er c;n be disposec or at the stage at admission by 

gitng appropriate retioi to the departmental 

au:tiorities. 
~( ~01 L The short facts of this case according to 

:itioner are that tie was appointed as 

alarabanKa b.O. in order dated 21.3.199(nnexure-1). 

c. . 	 Af:er six months of his working a show cause notice was 
--- t-.. ( 

issued to him in order dated 14.9.1996 wiich has been 

reeived by the applicant on 19.9.1998 indicating that 

U 	 hi appointment has been made in contravention of 

cutive/administrative instructions and the applicant 

been asked to file show cause against the proposed 

c :ion of canceliation of nis appointment tar the post of 

t:DJA. In respose to this the applicant nas filed 

arpresentation on 2.'-'.198 in. which he has, inter alia, 

lies inclicatea that in the show cause notice tne aetails 

at violation of executive/administrative instructions 



cJ9 

NOTES OF THE REGISTRY 	 ORDERS OF THE TRIBUNAL 

nave not been communicateci to him ana as such he is not 

in a position to file any representation showing cause 

again t the proposed action of cancellation of nis 

appoi tment. 

Arter nearing the iearnea counsel tor the 

petit oner we teel that the purpose of issuing a show 

cause noticto enaole a person to whon it is issued to 

maice a meaningful representation against the action 

propo ea to be taken. In the instant case the 

ciepar mental authorities have not inaicatea. on wnat 

groun s the appointment of the applicant is in violation 

or xecutivejauministrative instructions, obviously 

unlesE this is communicatea to him the applicant wola 

not a in a position to make a meaningful representation 

again: t the action proposed to ne taKen. in consideraton 

of this the ciepartmental authorities are ctirected to 

1naicLtehe applicant ay a fresh notice the ground on 

which his appointment as EDDA, Kalarabanic B.O. is in 

contr vention of executive/administrative instruction. 

The applicant should tile a representation within seven 

days trom the date of receipt of communication of 

groom ds on wnich the departmental authorities held that 

his 	appointment 	is 	in 	contravention 	of 

execui ive/administrative instruction and action, if any, 

may e taken after taking into consideration his 

repre entation. 

With the above direction the Original Application 

is di posed of at the admission stage. 

Hand over copies of the order to learned counsel 

for bloth sides and copies of the order be sent to 

respo: dents along with notices. 
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